IN THE CENTRAL ADMINISTRATIVE TR IBUNAL <i§;“a
PRINCIPAL BENCH, MEW DELHI, 4
0A,375/88 Date of Decisions7.7.93
Sthri Tarkeshwar Choube and ors. Applicant
Yersus
Union of India and others Respondents
Shri B.3. Mainse Counsel for tre applicant.

C RAM: The Hone. Nr. I.K. RASGOTRA, Member(A)
Tre Hon, Mr, C.Je ROY, Member(d)

JUDGCE®MENT {Qral)

(delivered by Hon. Member(A). Shri I.K.RASGUTRA)

Three applicants in this 0A §/Shri Tarke@huar‘Choube,
Mohd, Naushed and B,B. Sinha were appointed as Mgbile Booking
Clerks in ihe North Eastern Railway on 8.5.83, 2,5,83 and
28.3.83 respectively, After they had put in service for sonme
period of time, their services were discontinued vide order
dated 17.11.1986. Similsr. casesof Mobile Booking Clerks/
Part Time Booking Clerks have cgome up for consideration before
the Tribundl &nd.have’ baen deciced, First case was that of

Neera Menta and others Versus Union of India {ATR 1989 (1) 2380).

“In that case the Tribunal had given rtelief to the petitioners

by @ direction tg the responcents to reengage them and further
toreqularise them in ececordence with the instructions of the
Railway Boerd dated 21.6.82. There after there have been
several judgements and similarly situated person%/hava been

provided reliefs. The lesrned caounsel for the petitiéner

brought to our notice the judgemesnt in the case of Prabhat Kumar

~and others Versus Unicn of India end others decided on 28,1,92

sncd reported in ATJ 1993 {1) 50, Kkftar perusal of the record
of the case before us and the decision of the Tribunal in
Prabhet Kumar'’s case supra, we ara of the view that the matteref
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stands already eedewdeved in terme
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S f-hdtrmer-Bosrdt s ITe by oot
fcecordingly, fer the reasons given in Prabhat Kumar supra cass,
we direct the respondents to reéngage/regularise the epplicents
herazin and to absorb them agaeinet the reguls r vecancies on their
completion of 3 years ssrvice subject to their fulfilling other:

conditions as macde cut by the Railuay Board letter cdated 21.4.82
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ancd 20.4,85. We further direct the respondents to confer
temporery status with all consszquential benefits on the applicants
therein, &fter completing 4 months service as Mobils Booking
Clerks in z ccordsnce w ith the terms of eﬁgageﬁent, the period of

4 months shail be counted irrespective of number of hours puE in
any particular day. Uue further‘jjrect that inc ase the applicants
heve become over-—aged a&fg;gﬁf%s their servic&s yere terminated
they shgll be allowed relaxation in age, to the extendﬁthey have
rendered service before their services uere cispensed with, The
seTvices rendersd by them earlier-shall be reckoned for cazlculatic
of 3 years peridd of éervice required for rsgularisetion of the
applicants..
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